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PAPERS LAID ON THE TABLE

Then I will consider that. That

. ANNUAL PLAN, 1982-83
ig what I am saying.

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): I beg to lay
on the Table a copy of the “Annual
Plan, 1982-83" (Hindi and English ver-
sion), [Placed im Library. See No.
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' IR R THE MINISTER OF AGRICULTURE

AND RURAL DEVELOPMENT AND

U R7) CIVIL SUPPLIES (RAO BIRENDRA
AT Fgy & wofow whw s ¥ SINGH): 1 beg to lay on the Table.
: s a copy each of the fodowing Notifica-

tions (Hindi and English versions)
under sub-section (8) of section ) of

¥ AR A el @aR N q‘g the Essential Commodities Act, 1955:
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1982 regarding fixation of prices of
fertilizers mentioned in the Schedule
to the Notification when sold in bags
and bulk,

(2) G.S.R. 420(E) published in

A S GTRw g W ] e
T ST G 4R W T § W e
FET & IAF @R ot #Y i
W oA ST e @ g
AT AR WY g fean s o |

TN SR WEEAY . wWerE
W, gﬁff&'ﬁ‘ﬂ? 3 AR R a7 @
e dw g wave

Gazette of India dated the 23rd Nay,
1982 making certain amendment to
Nolification No. G.S.R. 358(E) dated
gthe 27th April, 1982 so gs to add
‘Superphospate’ to the Schedule {o
the Notification.

(3) G.SR. 487(E) published in
Gazette of India dated the 7th Juiy,
1982 making certain amendment to
Notification No. G.S.R. 1885 dated
the 14th September, 1959 withdraw-
ing the powers under clauses 4 and
21 of the Fertilizer Control Order,
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1957 trom the Secretary, Department
“of Agriculture, Government of

Kerala, and vesting the same in the

Director (Agriculture) Government
of Kerala. [Placed in Library. See
No. LT-4313/83].

REVIEW ON AND ANNUAL REPORT OF
ORissp AGRO INsSpUSTRIES CORPORA-
TioN LTD CUTTACK FOR 1974-75 AND
STATEMENT FOR DELAY.

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): 1 beg to lay on the
Table.

(1) A copy each of the following
papers (Hindi and English versions)
under section 619A of the Compas.es
Act, 1956:—

(i) Review by the Government
on the working of the Orissa Agro
Industries Corporation Limited,
Cuttack, for the year 1974-75.

(ii) Annual Report of the
Orissa Agro Industries Corpora-
ration Limited, Cuttack for the
year 1974-75 along with Audited
Accounts and the comments of

the Comptrolley and Auditor
General thereon,
(2) A statement (Hindi .nd

English versions) showing reasons
for delay in laving the papers men-
tioned at (1) above. [Placed in
Library, See No, LT-4314/821

12.12 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to repart
the following message received irom
the Secretary-General of Rajva Sabha.

“In accordance with the provi-
sions of Rule 111 of the Ruleg of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am

JULY 26, 1882

 Rep. Sex:
tests (CA)
[Rao -Birendra Singh] - &l

directed to enclose a copy of' the
Navy (Amendment) Bill, 1882,
which has been passed by the
Rajya Sabha at itg sitting held on
the 20th July, 1982”

S

NAVY (AMENDMENT) BILL
ASs PASSED BY RAJYA SABHA

Secretary: Sir, 1 lay on the Table
of the House the Navy (Amendment)
Bill, 1982, as passed by Rajya Sabha.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SEX DETERMINATION TESTS

MR. SPEAKER:. Shri M. M. Law-
rence—absent,

Shrimati Suseela Gopalan.

SHRIMATI SUSEELA GOPALAN
(Alleppey): Sir, 1 call the attention of
the Minister of Health and Family
Welfare to the following matter of
urgent public importance and request
that he may make a statement therecon:

“The reported sex determination
tests carried on by private doctors
in the country resulting in large
scale destruction of female foetuses
which will bring down the already
declining female sex ratio, harm the
mothers’ health and cause deformity
to the children.”

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): Mr. Speaker Sir, The
Government shares the serious con-
cern of the Hon’ble Members of this
House on the subject of alleged abor-
tion of female foetus on the batis of
sex deftermination tests conducied by
some private doctors.

2. Tests are sometimes conducted
in order to detect congenital deformi-
ties and sex-linked genetic disorders



